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B3, 4692(31).—FHI—TAT TR JARINIET faer @R A, 2023 & W7 1.02 IR 2.01 & A1 ufed
fader @R (e vd fafees) afaf s, 1992 (1992 &7 22) @ ORT 5 & A1 UfSd €RT 3 & dgd Uad
AFFTAT BT AN BRI §U, s ARDR TAGERT MRl (TATH), 2022, JTGAI—| (3mama ) & reamd 15 &
Hiforra o 1 H FAEgER deeE a2

Hiopar faa wrd Heifea fifoa od

T Tl S @rer gRewT SR AS iR, 2006 W enfier € | @re gRar IR A4S (Wre Sule a1
|1y &l WEeH 3R$ e, WIHEd SRS dd, dd ed | iR @ra dee) fAfvaes, 2011 (@re
e garef wfed wre amer fraEer e, 1967 B | graw sk WM afafwm, 2006 $ asd
Nl g 7 Ffde Fal & ageu € [ 999 | g ww) § Affe sk g RfwE §
http://fssai.gov.in/Portals/0/Pdf/solvent_Extracted-pdf) | fafée wmal & orgeu ot awufa
W< A ST BT 2 | ARAA T P BISHR, RS UH | ol / URspel avfe et/ 2eler™ 3R e,
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AT HT YH1E: FECRT (TIAVH), 2022 & AT 15 BT AICHTG A 1 DI YhHYHUAQarns faf s

zr% Hed ¥ srerde far T B |
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A HAR AR, ARG, a9 MUR U ged R afed

MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(DIRECTORATE GENERAL OF FOREIGN TRADE)
NOTIFICATION
New Delhi, the 26th October, 2023
No. 40/2023
Subject: Amendment in Policy Condition 1 of Chapter 15 of ITC (HS), 2022, Schedule — I (Import Policy).

S.0. 4692(E).—In exercise of powers conferred by Section 3 read with Section 5 of Foreign Trade
(Development & Regulation) Act, 1992 (22 of 1992), and read with paragraph 1.02 and 2.01 of the Foreign Trade
Policy, 2023, as amended from time to time, the Central Government hereby amends the Policy Condition 1 of
Chapter 15 of ITC (HS), 2022, Schedule — I (Import Policy) as under:

Existing Policy Condition Revised Policy Condition

All Qils which are included in the Food Safety & | All Vegetable Qils/ Refined Vegetable Oils/ Solvent
Standards Act, 2006 as also all solvent extracted Oils | extracted Oils specified in Food Safety and
conforming to the standards specified in the Third | Standards (Food Products Standards and Food
Schedule of Solvent Extracted Oil, Deoiled Meal | Additives) Regulation, 2011 (made under the
and Edible Flour Control Order, 1967 (detailscanbe | Food Safety & Standards Act, 2006) and
accessed from | conforming to standards specified in these
website:http://fssai.gov.in/Portals/0/Pdf/solvent_Extrac regulations are freely importable except where
ted.pdf) except coconut oil, RBD palm oil, RBD palm | otherwise stated. Import of coconut/copra oil is
stearin and palm kernel oil are freely importable. | permitted through State Trading Enterprises.

Import of coconut/copra oil is permitted through State
Trading Enterprises.

2. Effect of the Notification: Policy Condition 1 of Chapter 15 of ITC (HS), 2022 is updated in reference to
FSSAI Regulations.

This issues with the approval of Minister of Commerce & Industry.
[F.N0.01/89/180/Misc-52/AM-06/PC-2(A)/Part-1./E-19847]
SANTOSH KUMAR SARANGI, Director General of Foreign Trade & Ex- officio Addl. Secy.
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